Name of the Corporate Debtor: Dasve Convention Center Limited

Annexure 7

Date of commencement of CIRP - February 05, 2019

List of operational creditors (Government dues)

List of Creditors as on 31st Jan, 2021
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e Hon'ble National Company Law Tribunal, Mumbai bench ("NCLT") has vide order dated February 26 2020 consolidated the corporate insolvency resolution process (*CIRP") of Lavasa Corporation Limited (*LCL"), Warasgaon Assets Maintenance Limited ("WAML) and Dasve
Convenllon Center Limited (‘DCCLY) (such consoldated process being hereatter referred to as the 'L Consolidated CIRP?) and appointed Mr. Shalleh Vermo, as the Resoltion Professional ('R?")fo the LCL Consofcated CIRP. Thereafter, the handaver from the erstuhile RP of DCCL . r.
Mah ar Gupta, was delayed due to the imposition of lockdown on account of Covid-19 outbreak. Claims in respect of DCCL have already been verified and admitted by its erstwhile RP basis the information received/ available with the erstwhile RP and for the purposes of the
Consoldated LCL CIRD, the &P has reled on the It of crecitors shared by the arstwhie RP. As of now, M. Shellesh Verme, is i receipt f th clom forms and the rlated documénts and the same 5 under examination. Therefore, the st o claims has bear preparcd and oploaded on the
basis of summary of claims that was received intitially only and may undergo revision as and when the examination/verification is completed.




